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Present: Shri Rishi Prakash,counsel for the applicants

M A■rin/2003

The time had already been extended for compliance
of the directions of this Tribunal on 10. 10.2002. Four
months time had been granted.

^  By virtue of the present application, furthei
extension is prayed for four months. Onoe the time had
earlier been extended, necessary care and caution should
have been taKen. Presently, therefore, there Is no ground
to ext^jnd the time. Di'^nissed.
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